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after his election to give a broadcast and his 
name 'was included in the list which has been 
given here. 

AN HON. MEMBER: Why not Mr. 
S. K. P.ltil? 

SHRI l. K. GUJRAL: The Question 
asked was about the names of Memb:rs who 
have broadcast on All India RaJio during 
sl< months and except for the mistake of 
Prof. Ram Singh, the list is placed here. As 
reganls Mr. Krishna M':nllll, on what subject 
he spoke, I cannot say. The only thing I 
can say i", obviously, within these six months 
Mr. Krishna Menon has sp.lk,·n. I think. 
any han. Member of this H llise is '" 
honourable '" anybody else. S"rdy. my 
friend docs not mean that ... (ll/lerrl/po' ion) 

SHRI S. KUNDU : What is the question 
and what Is the reply? Do your home task 
properly ... (11/ lermpl ion) 

MR. Dt:PLJTY-SPEAKER Order, 
order; Mr. Dwivcdy is (Q watch if. 

SIlRI l. K. GUJRAL: Somelimes, the 
hon. Member behaves as ir I am b_'ing cro-;s-
cxall1ine~1 in a court. I am replying to a 
question and giving information ........ . 
(/I/Iamplion) 

SHRI S. KUNDU: YOll arc in the 
dock; you should behave properly. The 
pCllplc have the right to croc;s .. cxaminc you. 
(Il/lerruptiol1s) 

MR. DEPU rY·SPEAKER : If you arc 
not sati-.ricd, yO:J arl! p(!rfe ... ·tJy wilhin 
your right to gd further clarificalion. But 
thi') sort of interrupti lO i-; nul proper. 

SHRI l. K. GLJJR -\L : So far as Ihe 
sec,Hhl pan of the qu ~"'ti',>n is cooc('rnl:d. 
whether the Mcmbcr aflplieo or not, our 
approach is that we rix our programme.;; an,l, 
according to the pro~rammt'. we try tn "'rot 
the people who would he the he<;t <l'1d m,}~t 
proficient in the subj:!ct and then we 
approach them to speak on the suhje.t. A. 
I '~Iid in the m:d.l rc;,)ly. thl' l:ritcr i.l arl;' I.tiJ 
(~'v.n. Therefore. the question of anybody 
aPl"ro.h.:hi1g u.; has Dot arisen. H my friend 
mean', if anybody asked for it, w~ will de-
r initcty coll>ider it. 

SHRI SURENDRANA TH DWIVEDY : 
I wanted to know whether any criteria are 
laid down, what is the percentage of rep-
resentation of C. P. I., the S. S. P. and the 
p. S. P. and what is the percentage that has 
been invi ted to speak. He has not given the 
figures. Then, ahout this also, he is not 
very clear. 

SIIRI I. K. GUJRAL: The P. S. p. 
according to my arithmelic -it seems to 
have slightly gone wrong because of the 
inelu,ion of Ihe name of Prof. Ram Singh in 
the list-has 1 pcn.:ertlage of reprt'senta1jon 
in both the H.lll,es and, accnrding to the 
percentage of invitees, it i..; les..; than the per-
ccn{;l!!e of rerrc~cntati\'n. D.le thing I mu;t 
clarify. The invit,lti'm'\ are not issued 
according to the pcrl'entage of rcprcSenlatilln. 
I havl~ given the percentage of representation 
to c1arifv the poinl. when my friend Mr. 
llal R"j M.ldok matle the roinl that Congress 
was being: over-represented. J [ is only to 
clarify that p(lint that I have said that they 
arc u!ldcr-fl·pre~cntL'd. Bilt the policy is Ilot 
that nlt'mhcrs arc invited in prorortion ro 
the rcprc'entation of PJrtics in P...Irliamcnt. 

SIIRI SLJRENDRANATH DWIVEDY : 
Whal is the percenlage of CPI and SSP? 

SIIRI SATYA NARAYAN SINHA: 
Congress. SSP and PSP w..!rc in the same 
hoal. A II of them had be':n under-rc-
prc-;cnlcJ. 

SHRI KANWAR LAL GUPTA: What 
ab"ut CPI 

MR. DLPlITY·SPE\KER 
Q'l~sli(ln Huur i'i over. Now we 
the cal 1·'"lenl ion. 

The 
take up 

WRITTEN ANSWrRS TO Q'JEqIO:-l, 

[);lOri Co II M ,I! ·\cci lent 

*391. SIIRI NIH -\L SI:-IGII l Witt 
.1,,· Mini,,,,r of L<\1l0IJR A:-ID REHAIlI-
LlTATlO:-l he rl:,,"d to ,laic: 

(a'i whclh:.'r it h a r.t:.:t that 'vir. Just'.:c 
S. K. 01,\ Iud m Ht..! an CI14lJiry into tile 
41(.;dderH III It look nl.\2C in til: Dhori C 1.11 
~fine (Bihar) and h.Jd r~~[);n;n:nded for 
pJym=nt of compm~Jti '1 to ">: f.lmili;$ 
of lbe victims of tbe accilent ; and 
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(b) whether it is also a fact that the 
families of the victims have not yet been 
given any compensation, and if so, the 
reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISrRY OF LABOUR, EMPLOY. 
MENT AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): (a) Shri Jus. 
tice S. K. Das, rei ired Judge of the Sup. 
reme Court, was appointed to hold an 
enquiry into the causes of and circumstances 
attending the accident in the Dhori Coliiery. 
His finding was that the accident was due 
to the negligence on the pan of the manage. 
ment. He did not make any recommenda· 
tion as to payment of compensation. 

(b) P"ymcms under the Workmen's 
Compensation ACI, 1923. which i, adminis· 
tered by the Slate Governmenls are yet to 
be made in this case. Following initial ion 
of proceedings under the Act. the C,)liiery 
management applied to the Patna High 
Court and obtained an order staying Ihe 
proceedings. Subsequenlly, they also filed 
a title suit, which is still pending in the 
court of the Subordinate Judge. Hazaribal1h 
contending, inter alia, that the findings of 
Justice S. K. Das are not binding on the 
managemenl, that the W.·,kmen's Campen. 
sation Act is nol applicable 10 the present 
rase, and that 1h:! management arc not 
liable to pay compensation under any exist-
ing law. 

In the meanlime, the families of the 
victims of the accident have been given 
monetary grants paid out of Ihe Prime 
Minister's Relief Fund, the Labour Minis-
ter's Fund, the Co, I Mines Welfare Fund 
and donations recdvcd from the State 
Government, besides financial assistance 
llahl by the cmplnyer him,elf; they haye 
a\so been paid the accumulations under the 
CJal Mines Provident Fund Scheme. 

Nutrition Boord 

.394. SHRI JAI SINGH I 
SHRI lIARDA Y AL DEV. 

GUN: 

Will the Minisler of FOOD AND 
AGRICULTURE be pleased to stale: 

(a) whether Ihl're is a proposal to set 
uv'" :' 1h·!e\,el NUlrition Board uoder tbe 

Chairmanship of the Prime Minister to co· 
ordinale the work being done separately by 
six Union Ministers at present; 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD. AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHtB 
SH I NDE) : (a) and ( b). A suggestion has 
been received concerning the set ling up of 
a high-level Nutrilion Board, which is 
under examination. 

Cash Plan to Fi!:ht Unemplo) ment 

·395. SHRI INDRAJIT GUPTA: 
SHRI LATAFAT ALI KHAN l 
SHRI S. K. TAPURIAH : 
SHRI ESWARA REDDY: 
DR. RA NEN SEN: 
SHRI 0\1 PRAKASH 

TYAGI: 
SHRI S. RUNDU : 
SHRI BHARAT SINGH 

CHAUHAN: 
SHRI RAM SINGH 

AYARWAL: 
SHRI HUKAM CHAND 

KACIlWAl: 

Will the Minister of LABOUR AND 
REHABILITATION be plcascd to state: 

(a) whether a Study GIOUp of the 
National Lilbour Commission bas suggested 
a crash plan to fight unemployment; 

(b) if so, the main fealures of the plan 
suggested by the Study Group ; and 

(c) the dccision laken thereon? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF LABOUR, EMPLOY· 
MENT AND REHAIlILITATlON (SHRI 
BIlAGWAT JHA AZAD) : (a) to (c), 
The Siudy Group on Employment and Train-
ing has submitted it ... rcrort 10 the Nation<tl 
COr:lmis~ion on Labour. GllVl"rnment is 
not SCi7('d of the matter now and will con-
sider il on receipt of the recommendations 
of the Cumn.i ')~ion. 




